
BEFORE THE NATIONAL GREEN TRIBUNAL,  

EASTERN ZONE BENCH AT KOLKOTA 

IA No._________ of 2024 

arising out of 

ORIGINAL APPLICATION (O.A.)   No. 52 of 2024 

 

  

IN THE MATTER OF: 

 Biranchi Narayan Dash & Another                ... Applicants 

 

Versus  

Union of India & Others                                 ... Respondents 

 

INTERIM APPLICATION TO DIRECT THE RESPONDENTS 

TO MAINTAIN STATUS-QUO IN RESPECT OF THE FOREST  

LAND IN QUESTION TILL THE DISPOSAL OF THIS 

ORIGINAL APPLICATION  

1. This present Original Application is filed against the 

Respondents for constructing Odisha Adarsh Vidyalaya in a 

forest land illegally without Forest Clearance by converting its 

Kisam (Classification) as per Revenue Case No. 1 of 2020 as per 

Notice Plot No.1, Khata No.187, Thana No. 62 of Mouza, 

Thana,Tehsil Nuagaon District Nayagarh, State: Odisha.  That as 
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per Revenue Case No. 1 /2020 as per Notice Plot No.1,Area 

125.22 Acres, out of which 7.24 Acres has been converted to 

Patita Kisam(Classification) and is wrongly  registered in Abada 

Jogya Khata No. 186.  

 

2. That this IA may be treated as part of the Original 

Application for clarity and brevity. 

 

3. That the applicants have strong prima facie case and likely 

to succeed in the aforesaid Original Application. 

 

4. That unless an appropriate stay order is passed by this 

Hon’ble Tribunal, by directing the Respondents to stop 

construction work till the disposal of the Original 

Application, a lot of damage to environment be occurred. 

 

5. That unless this Hon’ble tribunal direct stay of construction, 

the community at large would suffer irreparable loss and 

injury, which cannot be compensated otherwise. 

PRAYER 

 

In the facts and circumstances stated above, it is therefore  

prayed before this Hon'ble Court , in the interest of justice, 

to allow the present Interim Application and:  
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a)   To direct the Respondents to maintain status-quo in 

respect of the Forest Land in question till the 

disposal of this Original Application. 

c)    And pass such any other order as this Hon’ble Court 

may deem fit and proper. 

       And for which act of kindness, the Applicant shall be 

in duty bound ever pray. 

 

BY THE APPLICANT  

Through 

 

    BISWARANJAN PARAMGURU 

ADVOCATE 

Counsel for the Applicant 

Library-1, SCBA, 

Paramguru.biswa@gmail.com 

Mobile No. 7982055330 

Place:- Kolkata 

Date:- 14.03.2024 
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